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SATURDAY, FEBRUARY 26, 2022

Fullerton India Credit Company Limited

Corporate Offca; Supreme Busness Park, Floors 5 & 6, B Wing, Powal Mumbal 400 075
POSSESSION NOTICE (For Immovable Property)

nder Rule & (1) of the Security In Enforcem Rules, 2002

Whereas the undersigned being the authonzed officer of Fullerton india Credit Company Limited,
Havingits registered office at Megh Towers, 3rd Flooe, Old Mo, 307, New M. 165, Poonamalles
High Road Maduravoyal, Chenngd, Tamil Madu-6000%5 and corporate office at Floor 5 & 6,
B Wing, Suprame IT Park, Supreme City, Behind Lake Castle, Powai, Mumbai 400 076,
under Securitisation and Reconstruction of Financial Assets and Enforcemeant of Security
Interest Act, 2002 (54 of 2002}, and in exercise of powers conferred under Section 13
{12] read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand
Motice dated 30.10.2021 calling upon the borrower(s) 1) ADINATH SALES, 2) ARVIND
KUMAR JAIN, 3) NIRMAL KUMAR JAIN, 4) SEEMA JAIN, 5) RAJ KUMAR JAIN, under
loan account number (s) 191021310674585 fo repay the amount mentioned inthe notice
being Rs. 48,46,438/-(Rupees Forty Eight Lakh Forty Six Thousand Four Hundred
Thirty Eight Only) within 60 days from the date of receipt of the said nofice.

Form Mo, INC-26
Before the Central Government
Regional Direcior, Northern Region, Naw Dielhi
In the matter of Sub Section(4) of Section
11 Companias Act. 2013 & Clawse (a) of
Sub Rula (5] of Rule 30 of the Companias
(Incerporation) Rules, 2014
AMD
) In the matter of Asha Deep Hospitals Private
Limited, Registered Office; 87, LGF, Bahubai
Enclave, Desi - 110082 o Pefitioner
Motice i heraby givan ba the Ganaral Fubbc that
the Company proposes ko make application ko
the Central Governmem under Section 13 of
the Companies Acf, 2013 seeking confirmalion
of alteration 1o clavse |l (Situation Clause) of
Memarandum of Association af the Company in
tarms of the Special Resclulion passed at tha
Extra Ordinary General Meeting held on

| I! Fullerton

India

FULLERTON INDIA HOME FINANCE COMPANY LIMITED
= FUIIEND N _| Corporate Office : Floor 5 & 6, B-Wing, Supreme IT Park, Supreme City, Powai, Mumbai-400076.

.y Gnh as,h a k‘[| Registered Office : Megh Towers, Floor 3, 0ld No. 307, New No. 165, Poonamallee High Road,

Fonndia hiast tob Ramsta hast Maduravoyal, Chennai-600095.

tisna SmeE a®
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punjab national bank

. if e gou can BANE weon !

] pnb

GENERAL SERVICES ADMINISTRATION DIVISION
1" Floor, Plot 4, Sector 10, Dwarka, New Delhi-75
Tel No. 011-28044402; e-mail: maintenance@pnb.co.in

TENDER NOTICE

Punjab Mational Bank invites tenders from eligible bidders for Supply
of water for Head Office building at plot 4, Sector 10, Dwarka.
Tender cost is Rs 590/- (Ve GST @ 18%). Estimated cost of the work is
Rs. 8,75,000/- (Vc G3T). Tenders may be downloaded from Bank's
website hitps://pnbindia.in. Last date and time for submission of
tenderis 15.03.2022 upto 1500 hrs. Technical Bid opening is scheduled

P2 \YVAUNIPENL®

Thetundersigned being the Authorized Officer of Fullertom india Home Finance Company Limited (FIHFC) Under the Act and imexercise of the powets
conferred under Section 13(12) of the Act read with Rule 3 issued Demand Notice(s) under Section 13(2) of the Act, calling upon the following borrower(s)l
to repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the said notice. The undersigned reasonably believes
that borrower(s) is / are avoiding the service of the Demand Notice(s), therefore the service of notice is being effected by affixation and publication as per
Rules. The contents of Demand Notice(s) are extracted herein below :-

Loan Account No.: 609107510429740 Date: 21.02.2022

an 15.03.2022 a1 1530 hrs. 1. Wasim Parvej Khan (Borrower) 2. Alexander Enterprises Through Prop. Wasim Parvejl & 14,34,655.21 (Rs. Fourteen Lakh Thirty Four 22.02.2022 to enable he company 1o change T"ﬁlhﬂﬁﬂ"'ﬂ [S:IAHBTEHEH m"aﬂﬁ?mmm Gﬂ:ﬁﬂ 15 hE”EE}FEI'F-'E"F ﬁmﬂm'-;-‘ﬂfﬁ] Enr?t-mg
- - | \ Khan (o3 3. Parvez Ahmad (co-5 Thousand Six Hundred Fifty Five Paise Twenty One{| | : noictarad Office from "National Camital | |PUBNG IN general that undersigned has ymbolc possession of the property describe
Any corrigendum/clarification in respect of above said work shall be 1 (Co-Borrower) (Co-Borrower) Only) NPA Date : 05.02.2022 IT :r r‘r::?; :f-?: :|h|"l1n;" 5:1 aTnm‘lJ lltu:-'“;'r “.:;:h"- oreie Gl I cefiei of Powats: oanlaerSdon BHihdsF sl Saotion (43 of 5ection 13

Add. 1: R/o. H. No. C-112/17, Block C, Gali No. 18, Ghonda Ext. Delhi-110 053

"DESCRIPTION OF SECURED ASSETS 7 MORTGAGE PROPERTY - Built Up Proeprty Bearing No. C-TIZT7 Area NMeasuring 60 Sq. Yds. OUt of Knasr
No- 14072, 1 The Abadiof C-Bfock GatiNo. 18; Yamuma Vitrar Road, North Ghonda in the Area of Village Ghonda, Gujran Bangar, Shahdara Delhi.

released only at our website https://pnbindia.in which may be visited

-tk of the Act read with Rule & of the Security Interest (Enforcement) Rules, 2002 on this 23
requiarly.
i CHIEF MANAGER

Day of February inthe year 2022
The borrower in particulzr and the public in general are hersby cautioned not to deal with the

ANy person whase merast 15 Skely 1 be affected
by the praposad changa of the registered offica
af the camgany may delivar esthar on the MGA-

Meilore, Andhra Pradesh - 524 344. Ph: +91-9100018037
E-mail : infowaterbaseindia.com
Wabdite: www waterbaselndia.com
CIN : LOSD0SAP1987PLCD18436

We Rashmi Agarwal & Sunil Agarwal residing at 102, Krishna Dham,
16M2, Civil Lines, Kanpur-208001 the registered holder{s) of the under

with the Company at its above referred address within 15 days from this
date, alsa the Company will proceed to issue duplicate certificate(s) and
no further claim will be entertainad by the Company thereafter

Add. 1: R/0. L-55, Mohan Garden, Block-L, Uttam Nagar, Delhi-110 059. NPA Date : 05.02.2022

DESCRIPTION OF SECURED ASSETS / MORTGAGE PROPERTY - Property Bearing No. bb, Measuring 40 Sq. Yds.,, Out of Khasra No. 59717, In Block]
Sttuated i TheArea of Vittage Hastal Cotony Kmow as Mottan Garden, Delhi

Loan Account No. : 609107210468274
1. Jatin Madan, /0. Prem Sagar Madan (Borrower)
2.Poonam, W/o. Prem Singh (Co-Borrower)

Date : 21.02.2022
& 44,85,562.44 (Rs. Fourty Four Lakh Eighty Five
Thousand Five Hundred Sixty Two Paise Fourty

Area of Village Chaukari, Mubarkabad, Delhi and Abadi Know as Ganesh Pura B, Tri Nagar, Delhi.

Loan Account No.: 609107210540460
1. Deepak Kumar, $/0. Suresh Kumar (Borrower)

Date: 21.02.2022
&< 25,85,377.46 (Rs. Twenty Five Lakh Eighty Five
Thousand Three Hundred Seventy Seven Paise

B | Mame and registration rmmber of e
insalvency profassional acling as

Mr, Prashant Agrawal
Fizg MNo.:

Date : 29.01.2022
& 50,68,151.97 (Rs. Fifty Lakh Sixty Eight

Loan Account No. : 609108810531022
1. Sadiq Ali Khan, S/0. Hamid Raza, (Borrower)

his'har interasi and grounds of cpposition ta
Regional Direclor atdhe address B-2 Wing, 2nd
Floor Paryavaran Bhawan, CG0 Complex, New
Delhi-110003 within Fourteen Days of the dala
af publication of this notice with a cegy 1o tha
applicant company at s registered affice at the
address mentionad abawa

Far Asha Deep Hospitals Private Limited

NOTICE REGARDING LOST CERTIFICATE(S) OF Loan Account No.- 609107510426795 Date: 21.02.2022 &< 8,14,632.60 (Rs. Eight Lakn | 21 portal (www.mca.gov.in by filing investor wupafyand_m;.' dedings with the praperty will be subject to the Charge of Fullerton India Credit
THE WATERBASE LIMITED 1. Narayan Chandra Sahoo, $/o. Nand Kishor Sahoo (sorrower) 2. Mamta Mayee Sahu, Fourteen Thousand Six Hundred Thirty Two Paise | | GomP1aint form of cause 1 e defuered o jLompany Limited for an amount of As. 48,45,438/-Rupees Farty Eight Lakh Farty Six
R : : W/o. Narayan Chandra Sahoo (co- Sixty Only) sand by ragistared past of esher ohjeckans | Thousand Four Hundred Thirty Eight Only) and interast thereon
egd. Office : Ananthapuram Village, T.P. GUDUR MANDAL - Naray (Co-Borrower) supparted by an affidavit stating the natwe of

The bomower's attention i invited 10 provisions of sub-section (8) of section 13 of the Act, in respect
ol irme avalabie, toredeem the secured assels.

escription mim roperty: DOUBLE STORIED HOUSE BEARING MAGAR
NIGAMNO.47C/3 ON PLOT ND.38 ADMEASURING 444 50.YADS DR 371.18 S0.MTRS,
COVERED AREA 202.5 S0.MTRS ON GROUND FLOOR AND 160.60 S0.MTRS, ON 15T
FLOOR SITUATED AT KESHAVELMN. LOHAMANDI WARD TEHSIL & DISTRICT AGRA
UTTAR PRRADEH EAST ;- SADAK 30 FT.WIDE WEST :- PROPERTY ND.4 & 5 0F DTHER

tmhenannecF srrﬁ[les held in the &bnvgf Eﬁid I:I::_nd'npin}'. he}:el:lg.r Ewe nID!iI:e thdaII 3 | Add.1: R/0.9907/C, 1* Floor, Ahatta Thakar Dasss, Sarai Rohilla, New Delhi-110 006. Four Only) NPA Date : 05.02.2022 S :Eﬁgmgw -PROPERTY OF AGRA DEVELOPMENT AUTHORITY SOUTH :-
haavz :;Elicead Iic::c?:ufséln?-nr;:ﬁ:cf:ar stssiesa;f Euifﬂiteaﬁnﬁg;;iﬂm DESCRIPTIUN UF SECURED ASSETS 7 WURTGAGE PROPERT it:'fEP’;t'trf\ls 130'0‘:' W'EM” oot Rig i1E§3 Ssa'Ya d' '°(‘)"t Bf”éht on Soﬁf :gg sztae t' OC;E.'O%O Place: Delhi :AE:::r-atlz! Place: Agra ) Ujjawal- Authorised Officer
person having claim in respect of the said shares should lodge such claims PTODETTy BEaring No. ZISS- Ared Measuring 96.5°50 YU, Part of Plot No. 130, Area Measuring 193 Sq. Yds. Out of Khasara No. 139 SituatedinThl} - | page: 26.02.2022 DIN: 00919029 | | Date; 76.02 2022 Fullerton India Credit Company Limitad

TOA 00 A F e

DIVl HOUSING FINANCGE PRIVATE LIMITED

Registered Office - Express Building, 3rd Floor, 9-10, Bahadur Shah Zafar Marg, New Delhi-110002,

HE R L § AR

Folio No. Certificate No. Distinctive Nos MNo. of Shares 2. Priya Kumar, W/o. Deepak Kumar (Co-Borrower) " Six Onlv) NPA Date : 05.02.2022 Tel : +81 11 41204444, Fax : +81 11 41204000, E-mail: dmi@dmihousingfinance.in, UE5923DL2011PTC216373
000GET3ITY 12038 11943701 - 800 100 4 |Add.1:R/0.WZ55 A, WZ B|0Ck, Harijan Colony, Tilak Nagar, New Delhi-110 018. ourty Xon y) ate : 05.02.20 B! SEEEd PUSI Data - 11-02-2022
22319 12971801 - 500 100 += Enire 5 Fr. With Roo Rights 5{“3 Floor™ Built on Eastren Portion of Property 1. Mr. Rajesh Mani Tripathi /0 Mr. Surendra Mani Tripathi, 53177128 O, Anandpuri Colony Padhiya Varansi Bharat Tent House
10270 13766901 - TODO 100 ‘Bearing No. WZ-T7-B Area Measuring 100 Sq. Yds, outh of khasra No. 13/6 Situated In The Area of Vill. Keshopur, Colony Know as Sant Garh Block Varanasi Varanasi Uttar Pradesh 221107 India. Also at Plot No 10 Khasara No 297 Minj Purab Kalli Mohanlalgan) Lucknow Uttar

32229 13962801 - 900 100 B, New Delhi, Bounded As Under :- x Boundries - > East :- Nala; > West :- Portion of Property; > North :- Road; > South :- Property of Others Pradesh 226301 India.
88977 19482601 - 700 100 Loan Account No.- 609107210644157 2. Mrz. Manzha Tripathi D/0 Mr. Sachindra I'-Fpth Panday, 5a 17/123 0, Anandpuri Eplpny F'al:lhi;-.li_a Varansi Bharat Teni House
b 1. Rahul Chawla. $/o. Ram Chawl Date : 21.02.2022 Varanasi Varanasi Uttar Pragesh 221107 India. Also at Plot No 10 Khasara No 291 Minj Purab Kalli Mohanlalgan) Lucknow Uttar

89821 to 24 19567001 - 400 400 - Hanul Ghawla, 5/0. kam Lhawla (Borrower) & T17.21,282.55 (Rs. Seventeen Lakh Twenty One Pradesh 226301 India.

2.Deepika Chawla, $/D/o. Rahul Chawla ¢ - / -

125670 23085401 - 508 10 M. | ¢ o 4168 Ground For. Ramesh Nagar, Raour Garden, Deliio gr| TouSond TWo Hundrod EghtyTwo ais it g | BE/RIELE o e UNDER SECTION 13(2) OF THE SECURIISATION AND RECONSTRUGTION OF FINANGIAL ASSETS AND

o 5 : . 1: Rlo. 4/68, Ground Floor, Ramesh Nagar, Rajouri Garden, Delhi- ; onlv) NPA Date : 05.02.2022 :

Ef:fe' _Elfﬁifrﬂzz Regten) Hﬁf‘:;’g:ﬁg‘ff:ﬁ;gﬂ‘?fa rwall |5 |2 Rro.4/80, Ground Floor, Remesh Nagar,Rejoui Garden, Delhi-10 015 Y ENFORCEMENT OF SECURI TACT, 2002
"DESCRIPTION OF SECURED ASSETS 7WMORTGAGE PROPERTY :~Erifire Third Floor With Roof Rights Area Measuring 75 Sq, Yads, Property Bearing Ehte. urdéesigned being tha Authorized Diticor:af t/s D! Housing Pirance Evi Lc. (heretnailer fefervad 1o s DMI HFG ya compary
PR DO ASSET RECOVERY BRANCH 26/28-0 No-WZ-ZTE-E, BTN FreBoTa PIoTNo-F-23 STUated ATVIemder Nagar, Gali No.2, New Delhi-110 056, Bounded As Under - X Boundries - +Easfl| | I1CrPOrdted uncer th Gompanies Act. 1556 taving ts office at Express Bulding, Third Floor, 810, Bahadur Shiah Zatar Mar Hew
givrae de U Union Ban s . : - Road: skWest - Gall % North - Prooarty No. F-22: ok South - Reruainine Portion of The Said Prapert ' Delhi - 110002. {Hereinafter referred to as “OMI HFG™), registered under the Securitization and Reconstruction of Financial Assets and
P T Eﬂ_’_""duﬂm Phﬂ'-‘: Kew DEIhI-H[HIEIl! = oad; > iest - hall; >x North :- Froperty NO. -2z > South :- remaining Fortion ot Ihe >aid Froperty. Enfarcement of Security Interest Act, 2002, hereby issue to you the fallowing notice: - . . . .
cowe (Warking at M-33, First Flﬂ"': Duter Circle, Loan Account No.: 609107210683239 Date : 21.02.2022 1. That the “DMI HFG® is a Company incorporated under the Companies Act, 1956, carrying on the business of providing various
m P e Connaught Place, New Defhi - 110 001) 1. Shahid, S/o. Lal Mohammad (Borrower) 2. Lal Mohammad, S/D/o. Shehnoorl & < 40,24,864.66 (Rs. Fourty Lakh Twenty Four : _|I_i;_1lilﬂf.;ial E?Ir'.'itl;jul:.lﬁ |r||,;Iu|,1ir|ggri|r|1|;-1lgdH|,;t|‘mF Eﬁﬁrﬁm1 |' 1 e T
. . . . . . . e T y In .

Appendix IV [Rule - 8 (1)] POSSESSION NOTICE (For immovable property) (co-Borrower) 3. Mohid Husain, §/0. Lal Mohammad (co-orrower) Thousand Eight Hundred Sixty Four Paise Sixty Six s Six Hundred Ningy One ntni:]. L ) o
Whereas, the undersigned being the authorized officer of Unien Bank of Indla, Asset 6 | Add.1:R/o.N-179, Gali No.8, Vishnu Garden, Tilak Nagar, Delhi-110 018. Only) NPA Date : 05.02.2022 No. HFCO001631004 / Laan Apglication oy qumnu; (the said e Adseamiand) Hated 29-1I:u1-2[|19 ;n uTe 1|Er|n£ s
Recovery Branch situated at 26/28-D, Connaught Place MNew Delhi-110001 DESCRIPTION OF SECURED ASSETS / MIORTGAGE PROPERTY :- Property Bearing No. J-220/22-B, Area Measuring 49 Sq. Yds,, OUt of Rect No. 23 conditions contained therein. Both of you, as the Borrowers, signed the said Loan Agreement dated 29-Jan-2019, as a token of
{presently working at M-35, 'F_ir‘ilt Floor, Quter Circle, Connaught Flace, New Delhi - Killa No .21 Situated in The Area of Village Knyala in the Abadi of Vishnu Garden New Delhi. Bounded As Under :- x Boundries - * East :- Plof acceptance of the Terms and conditions therein. Subsequent to the acceptance of the terms and conditions of the sald Loan
10 001) under the Secuntizabon and Reconstruckon of Financial Assels and No. 21; *West :- Remaing Portion; >North :- Gali 10 Ft,; > South:- Remaining Portion. Agreament, vou have other docements in respect of the sald Loan facility granted by HFG. You have availed the said loan facility
Enforcement Security Interast Act, 2002 (Act No. 54 of 2002) and in exercise of powars against the security of the following property which was mortgaged by Deposit of Title deeds:

- LCoan Account No. : 611207510467992 Date : 21.02.2022 ﬁ Y Qaga0 by ep
1 ion 13(12] fith t ity Iné T - . — : ; inj i ' ia.
ETZE:ESDUEF:::;EE:;U dz?rei?nzéﬁf:gawz;ﬁﬁ?lﬁg Eh;aﬁ&m—ll.ln . ITthEE:r[clTer? ;f;ﬂ '-:TEE 1. Manoj Kumar, S/o. Ram Kumar (co-Borrower) 2. Bhiawan Devi, W/o. Amit Dhimar| &< 28,85,769.42 (Rs. Twenty Eight Lakh Eighty rl-llglt'ei.l::f:eﬂr T‘gf:fraer: :;'Lﬁﬂlglar: ?rﬂ::r:':'l" h::d.hn'?lr:lftlt?: 'Q:%.l;ﬂ:: P!ug:gr’f:ﬁ]d:: !Izsﬁﬁrarglrelg:r'ﬁcularfy described in the
Tech Engg Pvt Ltd ,Guarantor (S Sabhajeet Singh Ir;gmp;n a Devi & Sh. Shi (Co-Borrower) 3. Amit Dhiman, $/0. Ram Kumar (co-Borrower) Five Thousand Seven Hundred Sixty Nine Paise Schedule hereto '
bl Jauarantor et Singh, . Prem i . Shiv . ,9/0. : .

Nandan Singh) to repay the amount mentioned in the natice being R, 17,62,22,651.69 7 | Add.1: R/o. H. No. 1165, Kohand, Karnal-132 114, Haryana. Fourty Two Only) NPA Date : 05.02.2022 3. That you the addressas have acceptad all the tarms and conditions of the facility agreements detailad thereunder, with such lenders
(Rs. Seventeen Crore Sixty Two Lac and Twenty Twe Thousand Six Hundred Fifty - Property Plot , Comprised in Muraba No. 50, Killa No. 1877, (3- Inter alia, agreesng 1o pay the Fl‘i”filrl?c_LElr"ﬂu:‘" of the aloresaid loans, Interests and Hllﬂ:'!!]ﬂr manies payable thereunder,
one and Sixty Nine Paise Only) as on 27.05.2019 along with interest within 60 days SRare T e, & Wiara and Muraba No. 50, Kilfa No. 3 [7-T6), s 3725, Share i. e. 18, Marle Total Area : 24 Marle Situated at Kohand, Tehsil Gharaunda & 4. Thatyou have , thus, created a Security interested in respect of the Scheduled Property in favour of the “DMI HFC" and the Schedule
fram the date of receipt of said notice District Karnal, Haryana Measuring 1Kanal 11 Marle. ~ Property has become the Secured asset of the "DMI HFL™. _

; b ; o g 5, That based on your reguast, the “DMIHFC” disbursed Rs.473.998/- (Rupees Four Lakh Seventy Three Thousand Mine Hundred
The borrawaer! guarantors having failed to repay the amaount, natice is haraby given to the Loan Account No. : 611407510637294 Date : 21.02.2022 Minaty Eight Dnly]
borrower! guarantors and the public in general that the undersigned has taken possession 1. Sandeep Kumar, S/o. Banwari Lal (Borrower) 2. Meena Devi, W/o. Sandeep Kumar & 20,29,299.12 (Rs. Twenty Lakh Twenty Nine 5. That You, availed the abaove said Loan with an undertaking for repayment of the said loan through Equated Monthly Instaliments
of the pr-:-pe:l:,.- described herain below n exercse of powers conferred on himiher under (co-Borrower) 3. Banwari Lal, $/0. Ram Dyal (co-Borrower) 3. Shanti, W/o. Banwari Lal (co-Borrower Thousand Two Hundred Ninety Nine Paise Twelve [EMIIs) as per the terms and conditions contained in the said Loan agreement and other documeanis executed by you.
Saction 13(4) of the said Act read with rule & of the said rules on 23.02.2022. . o ) Only) NPA Date : 05.02.2022 7. That vou defaulted in payment of tha Equated Maonthly Installment (ERIs) payable by vou to the “DMI HFC®. Despite of repeated
The borrower' guarantors in particular and the public in general iz hereby cautioned not to 8 | Add.1: Rfo. Chopra Colony, Gohana Near Saini Gernal Store, Sonepat, Haryana-131 301 equests and follo % by the “DMI HFG", you faited and neglected to pay the EMI's as stipulated in the Loan Agreemant execufed

¥ ¢ I I i — reguests ; w-ups by the o Taided ai i tha 5 as stipulated in the Hmant execul
deal with the property and any dealings with the proparty will be subject to the chargs of DESCRIPTION OF SECURED ASSETS 7 MORTGAGE PROPERTY - Plot / Property Admeasuring Area 140 Sq. Vs, . e. 472/3 Marla Comprised Ty iy you, You, tha Borrowers has failed in maintaining the Financial Discipline/obligations and defaultad in timaly repayment of the
Union Bank of India, Asset recovery Branch for an amount mentioned above and Rect. No. 286 Killa No. T97T(7-8) Andn Bounded With Dimension As Under :- @ Boundries - > North :- 63 ft. Plot of Digran, * South :- 63 ft. Plof outstanding amounts under the facilities described hereunder,
interest tharean. of Jai Bhagwan; > East :- 20 ft. Gali Wide; * West :- 20 Feet Plot of Digran Situated at Chopra Colony, Gohana Teh. Gohana, Dist. Sonepat, Harryana 8. That pursuant to the above and other defaults on your part, there are events of default as defined in Article 7 of the Loan Agreement.
The borrower! guaraniors attention is invited fo provisions of sub-section (3} of section 13 Loan Account No. : 609108810589519 Date : 29.01.2022 In consonance with the F'F?T-'iﬁi'ilﬂﬁ of the Loan Agreement No. HFCODD1631004 / Loan Application No. GE1100883 pursuant to
of the Acl, in respact of ime avaikzble o the borrower to redeem the secured assels. 1. Amit Vishwanath, $/o. Vishwanath (Borrower) 2. Pooja Bharti, W/o. Amit Vishwanath (co-Borrower & _ ?fﬁ.”mm:e ot mEI'IEIE'Eﬂm u.' ?hefau t, ""':Ilur Iumﬂ Llefa'!m hlj" t;' i tﬁml H; EIF h'-[:ledliemagd clﬂl i Pf-:-t+[1:e1 ddatedEII]L-EJa.n-EDEE.
DESCRIPTION OF THE PROPERTY Add. 1: R/o. HN A 34; UGF & Back Side, Jeewan Park, Uttam Ngr, Delhi, Sunil Dairy, New] < 19,57,602.50 (Rs. Nineteen Lakh Fifty Seven Dbt DDA AL R ]y N St PRI 16 P, AR e o O AR B E’“‘“”a*m Tt bl

- _ Delh110 059: Add. 2 : Rio. H. No. A-34 UGF, Back Side, Jeewan Park, Uttam Nar, Ne Thousand Six Hundred Two Paise Fifty Only) called upon to repay the total outstanding amount of Rs.530.413/- (Rupees Five Lakh Thirty Thousand Four Hundred Nineteen
1. Buliding-Office belonging to M's Webtach Engineering Pyt Ltd (Owner of the o | Delni-io 059 NPA Date : 30.11.2021 Only) whichincludes accrued interest, other dues and charges till 31-Dec-2021 along with further charges and interest till the date of
Property) situated at Plot No. 9/2 40 FUTA Road, Sanjay Colony, Sec 23, Ballabgarh ' acteal payment. The said Demand cum Recall notice dated 11-Jan-2022 was duly servad upon you. That you have deliberately
Faridabad and Bounded as : East - Road, Wast - Other Property, North - Plot Mo 1001 other DESCRIPTION OF SECURED ASSETS / MORTGAGE PROPERTY :- Built Up Upper, Ground Floor, (Back Side), Without Roof Rights "Said Floor" Buil neglected to repay the said dues/outstanding liabilities as stated in the demand cum recall notice dated 11-Jan-2022,
partof Property, South - Plot No 1041 On Property Bearing No. A-34 With Al Tts Roof Rights, Admeasuring 200 Sq. Yds. Out of Khasra No. 227, Situated in The Area of Village Bindapur, 9. That further, sinca the amount payable by vou under the Loan Agreement has bean outstanding for mare than 90 days, your Loan
2. Building-Office belonging to M's Webtech Engineering Pvt Ltd (Owner of the Delhi State Delhi, Colony Know as Jeewan Park Uttam Nagar, New Delhi. @ Boundries - > East :- Plot No. 33; * West :- Plot No. 35; > South Account has been classified by the “DMIHFC" as “Non-Performing Asset” on 05-Dec-2021.
sl et S ok Vil ki e B i et - Gali 10 Ft,; % North - Road 25 Ft, 10. That your outstanding liabilities due and owing to the "DMI HFC” as on dated 10-Feb-2022 are in the sum of Rs. 574,931/~ (Rupees

jacent Uswal Company ,Sec-23 Industrial Area ,Teh-Ballabgarh Faridabad and = Five Lakh Seventy Four Thousand Nine Hundred Thirty One Only) which includes accrued interest, other dues and charges till 10-
Bounded as : East - Factory of Mis Oswal (P) Ltd., West - Road, North - Other Property, I";a“ _’;:"h":l“'s“'f;kh6:9'075';’?52:‘:‘& 609107210492048 | |, e :29.01.2022 & T 36,05,375.66 (Rs. Thirty Six Feh-2022. Please note that you are also liable to pay further interest at the contractual rate together with substitute interest,
South - Road - Wanoj shah, o/0. sujit Shah (Borrower) 2. Jaya Shah (Co-Borrower) | Lakh Five Thousand Three Hundred Seventy Five incidental expenses, costs and charges including Legal Fess etc. from 10-Feb-2022 till the date of repayment of the entire
Date : 23-02-2022 Place : Delhi Authorised Officer, UNION BANK OF INDIA Add. 1: R/o. TA 173 3 Second Floor, Tughlakabad Extension, Kalkaji, South Delhif ¢ iyt siy paisa Only) NPA Date : 30.11.2021 outstanding liability.

10 | Tughlakabad Extension Kalkaji, New Delhi, Delhi-T10 019, 11. Therefore, the “DMI HFC" hereby calls upon vou jointh andior severally under Section 13(2) of the Securitization and
PUBLIC :'?EEU?‘EEHEHT DESCRIPTION OF SECURED ASSETS / MORTGAGE PROPERTY :- Entire Second Floor, With Roof Rights, Area Measuring 66.88 Sq. Mts., "Saidk HE‘T:H"S“UG“D” of Fif'l-EII"IEiIFIL"-'!SS!HS_Hﬂﬂfﬁfﬁrtﬂﬂlﬁ’m of Security |ﬂ1EfS$1 I!'-Gt 2002 {and further amendments theraal) |]!|I'-=ﬁ_5l.llr'lt_'| this

[Requiation 12 of the Insolvency and Bankrupicy Board of india {Liquidation Process) Floor™ Built On Property Bearing No. TA-T73-A, Area Measuring 200. Sq. Yds,, Out of Khasra No. 480, Situated At Tughlakabad Extn., New Delhi I'IIHTIE-E o ﬂISEﬂar_:;lﬂ Tl yar |IH|!I|I|IIES stated abave o the "Df'-"ll_HF'E '-\'I[hll_ﬂ a period of (60) sixty days from the date of this notice,

e o Requiations, a0ig) e . x Boundries - > East:- Other Property; > West :- Property of Satya Narayan; > North :- Street; * South :- Street. 12. ;-EEEEJDFE [h%LhW“ 73"“]_'3“”1:"3'alﬂ*ﬁdf;ﬁ?ﬁ;ﬂg}'-ti;]fﬂriﬁ'{'mlﬂ'llj'? D‘:*A' HFtE mftﬂr:'lf'ﬂﬂididu”:r?? Hshl 57433”'::':11?“1 Ffl'l'ﬂ lﬂi'&_h

eventy Four Thousand Nine Hundred Thirty Ome Only) including the interest therean and other charges payable by vou from

FOR THE ATTENTION OF THE STAKEHOLDERS OF Loan Account No. : 609107510629652 & 609107210594308 Date : 29.01.2022 & Feb-2022 il the date of repayment, within (50) sixly days from b of receipt ofthie nctice he o e bl i

R. K. SILK MILLS INDIA PRIVATE LIMITED 1. Narender Singh, $/0. Mahavir Singh (Borrower) 2. Anuradha Singh, W/o. Narende - 35626,843.25 _ to exercize all or any of the rights provided under Section 13 (4) and under other applicable provisions of The Securitization and
LMo PARTICULARS DETAILS Singh (co-Borrower) 3. Mahavir Singh, $/0. Babu Singh (co-Borrower) (Rs. Fifty Six Lakh Twenty Six Thousand Eight Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, which includes the right to take possession and
1. |Name of corporate debior R K Sik Mils India Private Limiled 11 | Add. 1 R/o. RZ 37/38, Guru Har, Kishan Ngr, Matiyalal Ext. Delhi, Nr. Matiyal Vill. Ne Hundred Forty Three & Twenty Five Paisa Only) sale of the Scheduled Property, at your cost and risk. As per the provision of the aforesaid Act, you are also informed that in case if
2. | Date of Incorporation of comporate debsor | 21-01-1591 Delhi, Delhi-110 059, NPA Date : 30.11.2021 the proceeds from the liquidation of the secured assets are not adequate to cower the dues of "DMI HFC”, we shall proceed against
4. | Authority under which coporate debior | Registrar of Companies, Delhi and Gomoanies - . - vou for recovery of the balance dues by initiating appropriate legal action.
Is incamorated /rugictarad At 1958 arid Riiles trade fhere-undr DESCRIIPTION OF SECURED ASSETS / MORTGAGE PIROPERTY :- Property Bearing No. 37, 38'(Part), Area Mea;urlng 140 Sq. Yds. out of Total Areg 13. You are also put on notice that in terms of Section 13(13) of the said Act you shall not transfer by way of sale, lease or otherwise the
1. | Carporate Kertity No, / Limited Limiify | 18201 L1991 PLCO42800 Weasuring 30059, ds. Qut of Khasra No. 1671571 Sttuated In The Revenue Estate Of Har K'Shaf' Nagar, (Matiala Extn.) Uttam Nagar New Delhi Schedule Property, without obtaining prior written consent of the “DMI HEC™ The non-compliance with the above provision as
|ﬂ3ﬂ|.?‘5i33|]l:ll1 H':l |:|f EIZITIIII.'-':'B:E ﬂEH:" x BOIII'IdI'IeS- * East :-POI”[Ion Of Plot, *West - Road 30 Ft., *North - Port|0n Of Same P|O’[, *South:- Road 30 Ft. -EI:_II"I13II"IB[1 in SHE“{:‘” 1"$|,1 3} U‘I E!II:'.HFAI' S'I AE: |$- E!l'l 'D”E”L'E I_'.u nlEI'IHEl'IE I.JI"IHET 5-El“-|ll.:lll ?g{:ll :hE SI“-HFPIEﬁl ||J||:|
L. | Address of the reqistered office and GG6E/TE, 15t & Ard Floor, Regar Pura, Karod Bagh Loan Account No. : 609107510527597 Date : 29.01.2022 14. This notice is issued without prejudice to and shall not be construed as waiver of any other rights and remedies which the “DMI HFC”
principal office (if any) of corporate | New Delhi Central Dethi DL 110005 India 1. Nem Chand Sharma, S/o. Banvari Lal Sharma (Borrower) & 50,51,376.66 (Rs. Fifty Lakh Fifty One Thousand NTY Ve (O S s Tt it P St DNk anib (beable DV iR IC IS MRS, ' .
deblar 2. Suman Sharma (Co-Borrower) Three Hundred Seventy Six Paise Sixty Six Only) 1o ‘;—" Fr}”es?f’g';_!?e"t‘; pfali;”'"!?u"} 13*:1' HI'EF':*E"I';"UN HE a'éﬂ’lﬂ::-ﬁ_l‘ﬂ?ﬂ::?ngm Authorised Officer, DMI Finance P”'-'Fl“;_?-' | "“ltdF-"l'!]- Fi:IJITTES?
B. | Date of closure of Insolvency Resalution | 224062020 12 . ol Ma ; . NPA Date : 30.11.2021 wilding, 3rd Floor, 9-10, Bahadur Shah Zatar Marg, New Ueli- : or and Sehall o
s ¥ M‘ :R/o. 31/]6, Bhatia Gali Main Road, MaUqur, Delhi-110 053. omi Hl]lISirlu Finance Put. I.“j.. Authorized DHicer
7. | Liquidation commencement tae of 1022007 DESCRIPTION OF SECURED ASSETS / MORTGAGE PROPERTY :- Built Up Property Bearing No A-31/16, Area Measuring 150 Sq. Yds. Out of Khasra
comorate debioe ' No. 164, Situated At Village Moujpur in The Abadi of Bhatia Gali, Main Road, Maujpur, lllaga, Shahdra Delhi. um I H““SI HE FI HanE PRI“ATE I_I MIIE[I

)

Registered Office ; Express Building, 3rd Floor, 310, Bahadur Shah Zafar Marg, New Delhi-110002,
Tel ; #91 11 41204444, Fax : +91 11 41204000, E-mail: dmi@dmihousingfinance.in, U659230L2011PTC216373

liguidatar IBBYIPA- DO/1P-PODDS32017- 1610127 2. Husnevar Khan, /. Hamid Ali Khan (co-8 Thousand One Hundred Fifty One Paise Ninety ;
9. |Address and &-mail of the Bquidator, 5 | F-1085, First Rooe, Swmear Complex, Gautam Marg 13 A.dd 1: R¥o o 669’ Cl B:Iock New Seelan(1 uurolr)r:rfl::)w 053 Seven Only) NPA Date : 30.11.2021 _ By Speed Post _ _ Date : 11-02-2022
registered with the Board Behind Bagadia Bhawan, C- schema-202001 = ' ' pur, ' 1. Mr. Mukesh Kumar Sharma 5/0 Mr. RajenderSharma, G111 Deita 2 Greater Noidz Noida Gautam Buddha Napgar Uttar Fradesh
Jaipur, Rajasshan DESCRIPTION OF SECURED ASSETS / MORTGAGE PROPERTY :- Second Floor Without Roof Rights, On Plot No B-1/10, Area Measuring 102.189 Sq 200301 India, Also ak: Shiv Shakti Enclave Plot Mo, 22 Khasra No, 223-80 Wilkags Salarpur Bhadar Dadri Gawtam Buddha Magar
E-mall Id: ippagrawal@gmall. com Mtrs. Situated at Residential Colony DIF Dilshad Ex-Il, Village Barhampur @ Bhopura Pargana Loni, Tehsil & Dist. Ghaziabad, UP. Uttar Pradesh 201305 Indsa _ _ _
T el B G o106, Fst P S Corpl, G g Loan Account No. : 609107210467570 Date: 20012022 *Inia Al a: St Shakt Enciave Plot No. 22 Khsra o. 225-Mi Vilage Salrpur Khadar Dace Gautam Budda Nagar Ut
Ll '?_“.r""'j:_“.g“ﬁ]“ Eneawan, G- Sehenme-1 i 1. Sajjan Kumar, S/0. Hawa Singh (Borrower) 2. Sanjeev Kaushik, S/o. Hawa Singh| ate: g Pradesh 201305 India o
Fd:gllrl I dr_lllaﬁ“ b TR (Co-Borrower) 3. Sumitra, W/o. Sanjay Kaushik (Co-Borrower) 716,57.348.45 SirMadam,
; - . el Add. 1: R/o. Delhi Bangal Roadways. G 1, Ground Floor, Brindavan Appartment, Sahibabad , e RE: STATUTORY NOTICE UNDER SECTION 13{2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
11. | Lasl dats for submission of claims 23052022 - , (Rs. Sixteen Lakh Fifty Seven Thousand Three
- : ; 14 | Ghaziabad, Uttar Pradesh-201 005; Add. 2 : R/o. Plot No. 16-A-122, Flat No. F-2, Vrindavan| .1 dred Fourty Eight Paise Fourty Five Only) ENFORCEMENT OF SECURITY INTEREST ACT, 2002, _ _
Moiice |s hereby given that the Natonal Company Law Trbunal New Delnl Bench-IV has ordered the Garden. Khazur Park Sahibabad. Ghaziabad. Uttar Pradesh-201 005 Add. 3 : R/o. J-102 Y9 y v The undersigned being the Authorized Officer of M/s DMI Housing Finance Put. Ltd. (herainafter referred to as “DMI HEC™) a company
cormmencement of Bquidation of the ALK, SILK MILLS INDIA PRIVATE LIMITED on 215t February, ph I' Viiar Vil S ] h : Dell ' gt T NPA Date : 30.11.2021 incorparated under the Companies Act, 1956 having its office at Express Building, Third Fioor, 9-10, Bahadur Shah Zafar Marg New
2022 The stakehalders of ALK, SILK MILLS INDIA PRIVATE LIMITED are hereby called upon to Submst Ase-l iy Vi, ector. Roninl De. Dalti - 110002. (Herainafter referred to as “DM| HFC"). registered under the Securitization and Reconstruction of Financial Assets and
[g'-;ﬂal:ncslrarllr:lri -r.'.::lt?11 Erl.'.i:lf ontof bedone 23nd March, 2022, 1o the Bquidator at the address mentioned gE\S{gRIgTI%I\: }?: SEchSZ;&SE? / M%R;G\?EE PFLOPERJYI;- Seconﬁ FlgoTr gn'|B;ig'0n I;I;)t No;ﬁd(New No A-122 West Portion) Measuring 100 Enforcement of Security Interest Act, 2002, hersby issue to you the following notice: -
Yds,, Out  Situated At a , tt, “ nes the Co " s inas idi
The fmancial credifors shall submit their claims with proaf by efectronic means only, All athar ares. 7 asra o 1, ortaate lage rasonda rargana -oni, ‘ens! N aziaba 1 1_“3[ the “OM| HF.G 15 @ ':"[“'mna.”!'r incorparated under the Lompanies At 1956, carrying on the business of providing vanous
creditars may submit the claims with the proofin person, by post or by aleciranic maans. Loan Account No. : 609108810609339 Date : 29.01.2022 financial services including granting Home Loans. i :
oy iberitssion of talsa of miskadin F b sk : : : & 2. That you the addressess approached the “OMI HFG™ for availing & Loan for a sum of Rs. 1,051,668/~ (Rupees Ten Lakh Fifty One
; 0f' g praof of claims shall alfract panaflios. 1. Sukhwinder Singh, $/0. Kulwant Singh (Borrower) i il [
Mr. Prashant Agrawal . . ; Z17,57112.82 (Rs. Seventeen Lakh Fifty Seven Thousand 5ix Hundred Sixty Elght Only) Your request for grant of Loan was considerad by the “DMI HFC™ vide a Loan Agreament
LN 15 f\.dl;alﬁi::’ze;: g::’l ‘I\‘l';g;\fl;i';:‘i”élalgd;rssf::E:r(gg-th?rlr:;?E);agh Gali No. 2, New Delhi, Delhi Thou;ar'ld (')ne Hurlmdred Twelve Paise Eighty Two o. tHFEl]dI:IEIM?fEE? tl’—':'ar” Appl iﬂiﬂfiﬂg No. EEMEE%&EII-E sl ﬂdLIE'ﬂﬁ AE; EEI'I'IEI'JI’GIt ddﬂ'ﬁ&lli:ll ]IEIE-J:IN-EE%% on thl: IEL ms 1aI'II:I EDI'lIaEIHiﬁI'Ii
Reegistration No. IBBKPA-001/P-PODDS3/ 201 T- 1810127 :1:1/0.95, /N ad : . -2, New Uelhi, Delni ) contained therain. Both of you, as the Borrowers, signed the said Loan Agreement dated 10-Apr-2018, as a tokan of acceptance o
L]ﬂﬂ;gg._ug_gugﬁ 110 034; Add. 2 : R/0. 56, Rani Bagh, Shri Nagar, Shakur Basti, New Delhi, Delhi-110 034. Only) NPA Date : 30.11.2021. the Terms and conditions therain, Subsequent to the acceptance of thi tarms and conditions of the sald Loan Agraemant, you have
Place: Jalpur DESCRIPTION OF SECURED ASSETS / MORTGAGE PROPERTY :- 1 Floor, Flat Bearing No. 3 (LHS.) Without Roof Rights Portion of Built Up Property E::TE{ d?gmfr.:ﬁllmi i TEERE;EIE 15,3;3 Lffiﬂ :‘.illﬂglrsﬁr FT?TFIE[?E;EC. You have availed the said loan facility against the security of the
No. WZ-125 (0ld No. 32-B) Adm. 50 Sgq. Yds. Out of Mustatil No. 40, Killa No. 13 & 17, Block E, Situated in The Area of Village : Shakurpur, Delhi. LRI TR RITREL WO VO BUOR Ty PO s, .
(I Fullerton  Eyjjerton India Credit Company Limited ( ) ! Sl Shiv Shakii Enclave Plot No. 22 Khasra No. 223-Mi Village Salarpur Khadar Dadri Gautam Buddha Nagar Uttar
India Corparae Ofca: Floor 6, B Wing, Suprame Business Park, Powai, Murmtai — 400 076, Loan Account No. : 609107210528270 Date : 25.01.2022 & < 75,40,897.19 Pradesh 201305 India.
DEMAND NOTICE ' 1. Rajesh Sahdev, S/o. Janak Raj (Borrower) (Rs. Seventy Five Lakh Forty Thousand Eight {(Herginatter referrad to as “the Said Property™ andfor “the Scheduled Properly”) as also more particularly described in the
UNDER THE PROVISIONS nm AND RECONSTRUCTION OF 2. Sonia Sahdev, W/o. Rajesh Sahdev (Co-Borrower) Hundred Ninty Seven and Ninteen Paise Only) Srhaduls hereto.

FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (“the 16 | Add.1: R/o.C-580-A, Gali No. 12, Majlis Park, Azadpur, Delhi. NPA Date : 30.11.2021 3. That you the addresses have accapted all the terms and condttions of the facility agreements detailed theraunder, with such lenders
Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 ("the Rules”) DESCRIPTION OF SECURED ASSETS / MORTGAGE PROPERTY :- Entire Built Up First & Second Floor Without its roof Right Built Up Freehold 7 ?;'5" “"'f‘-l*:glr“e'ﬂﬁi o FL:"-‘"“‘& E'”;'“'Wi't‘: '.‘""“”[f";éh.? aforesaid 1'“:“;- 'E[%‘Eiﬁ ;‘,”'3 all ”Ith'}; “1ﬁl'“gsf”.ﬂf.‘%ﬁjmﬁi"”% s
The undersigned being the authorized officer of Fullerton India Credit Company Limited Property Bearing No. E-1A, in Block E on Rajan Babu Road Area. Measuring 150 Sq. Yards out of Khasra No. 262 / 258 / 217 / 4 Situated in the Area ‘ Prgt;:-l::lﬁi n:::i;é;tﬂileﬁﬁua];ﬂﬁireijc:‘zsélIS:TI:?}UMIP LEFEI:E.'.ECM e ) Sl ANCINE SChedE
(FICCL) under the Actand in exercise of powers conferred under Section 13 (12) of the Act of Village Bharola Colony Known as Adarsh Nagar Delhi 5. Thatbased on your request, the "DMI HFC” disbursed Rs. 1,051,668/~ (Rupees Ten Lakh Fitty One Thousand Six Hundred Sixty

read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act, calling upon Loan Account No. : 609107210466710 & 609107210466742 Date : 25.01.2022 & ¥ 78,93,986.82 Eight Only).
the following borrower(s) to repay the amount mentioned in the respeciive notice{s) within 1.Yogesh Kumar, S/o. Sunil Dutt (Borrower) 2. Dipesh Kumar, $/0. Sunil Dutt (Co-Borrower)]  (Rs. Seventy Eight Lakh Ninty Three Thousand 6. That You, availed the above said Loan with an undertaking for repayment of the said loan through Equated Monthly Installments
60l days from the date of receipt of the said notice. The undersigned reasonably believes 3. Savita Devi, W/o. Sunil Dutt 4. Sunil Dutt Gaur, /0. Mool Chand (Co-Borrower) Nine Hundred Eighty Six & Eight Two Paise Only) (EMI3) as per the terms and conditions contained in the said Loan agreement and ather docurments executed by you
that borrower(s) is/are avoiding the service of the demand notice(s), therefore the service Add. 1: R/o. D-3/60, UGF Gali No. 3, Laxmi Nagar, New Delhi. NPA Date : 30.11.2021 7. That you defaulted in payment of the Equated Monthly Instaliment (EMIs) payable by you 1o the "OMI HFC®. Despite of repeated
of notice is being effecied by affixation and publcation as per Hules, The contents of ; - - requests and follow-ups by the "DMI HFC™, vou failed and neglected to pay the EMI's a3 stipulated in the Loan Agreerment axacutad
demand natice(s) are extracted herein below: DESCRIPTION OF SECURED ASSETS / MORTGAGE PROPERTY :- >>PROPERTY NO. 1 : Portion No UGF-1, First Floor, Measuring 100 Sq. Yards by you. You, the Borrowers has failed in maintaining the Financial Discipline/abligations and defaulted in timely rapayment of the
Demand Holice 17 (F_hght Side Portion) (_Sald Floo_r) Part Of Property Bearing No. D-60-A, Area Measuring 144.01 Sq. Yds. Out FO. 194 Sq. Yds. Out of Khasra No. 52 outstanding amounts under the facilities described hereunder.
Name of the Bermoweris) Date and Amounl Deseription of Immavabe property|propertles morlgaged Situated at the Abadi of Laxmi Nagar In the Area of lllaga Shahdara Delhi. x Bounded as under - *East :- Part of Prop. No. D-60-A (UGF-2), 8. That pursuant to the above and other defaults an your part, there are events of default as defined in Anticle 7 of the Loan Agreement,
ENTIRE GROUND FLOOR,(WITHOUT RDOF RIGHT), * West :- Road; > North :- Part of Prop. No. D-60; > South: - Part of Prop. No D-61. > PROPERTY NO. 2 : Built Up Second Floor, Without Roof In consonance with the provisions of the Loan Agreement No. HFCO000432344 / Loan Application No. GG902296 pursuant to
-i E&E&'II'EII:HE 31/01/2022 (SAID FLOOR), BUILT ON PROPERTY BEARING NO. 3, Rights Along With One Car Parking Space And Ground Floor “Said Floor” Built Up Property Bearing No. F-65 Area Measuring 50 Sq. Yds. Out Of occurrenca of tha events of default, your boan was recalled by the “DMIHFC " vide Demand cum Recall Notice dated 11-Jan-2022,
PRIVATE LIMITED Rs. AREA MEASURING 110 S0. YDS.. OUT OF KHASRA Khasra No. 752/755-8888-409/608, Khewat No. 14-15 Situaged In the Abadi of Laxmi Nagar In the Area of Village Khureji Khas, lllaga Shahdara calling upain you all to repay the entire loan advanced 1o you, Under the said Demand cum Recall Notice dated 11-Jan-2022 you were
DINESH CHANDER 28,05, 686,/ - NO. 789 SITUATED IN THE AREA [iF VILLAGE TIHAR Delhi. = Bounded as under - > East :- Reaming Portion of Kailash Chand Sharam; > West :- Gali No. 10 Ft.. > North :- Reaming Portion Of called upon to repay the total outstanding amount of Rs. 1,210,571/- (Rupees Twelve Lakh Ten Thousand Five Hundred Saventy One
PATHAK As on Hﬂ'ﬂ COLONY KNOW AS VIRENDER NAGAR EAI.; Sudha Bhardwaj; * South:- Other Property. Undy} which includes accruad interest, other dues and charges tilk 31-Dec-2027 abong with further charges and intarest till the date of
09.01.2022 y - - actual payment. The saéd Demand cum Recall notice dated 11-Jan-2022 was duly served upon you. That you have daliberately
sgfp',"n‘:‘,,?ﬁhggmﬂ"'" NO. 6, NEW DELHL BOUNDED AS UNDER: NORTH : Loan Account No. : 609107510492668 _ Date:25.01.2022 &3 59,51,058.42 neglected ta rapay the said dues/outstanding liabilities as stated in the demand cum recall notice dated 11-Jan-2022.
Inccount No: PLOT N0.2 EAST : ROAD 25 FT. WEST : RDAD 25 FT 1. Ravi Batra, S/0. Subhash Barta (Borrower) (Rs. Fifty Nine Lakh Fifty One Thousand Fifty Eight 9. That further, since the amount payabla by you under the Loan Agreement has been outstanding for mora than 90 days, your Loan
173021310552004 SOUTH: PLOT HO. 04 2. Kanika Batra, S/0. Ravi Batra (Co-Borrower) & Fourty Two Paise Only) Account has been classified by the DM HFC™ as "Non-Performing Asset” on 05-Dee-2021.
The borrower{s) are hereby advisad 1o comply with the demand notice(s) and to pay the demand 18 | Add.1: R/o. Plot No 16, 1°" Floor, Vasundhra Enclave, Pitampura, New Delhi-110 034, NPA Date : 30.11.2021 10. That your outstanding liabiliies due and awing to the “DMI HFC™ as on dated 10-Feb-2022 are in the sum of Rs. 1,231,167/-
amount metianed therein and hereinabove within B0 days from the date of this publication DESCRIPTION OF SECURED ASSETS / MORTGAGE PROPERTY :- Entire First Floor Without Roof / Terrace Rights, As Part of Built Up Freehold (iR Ty LoNe Sy CLNHuOWAS fNloiE MUV SUCF SReh DNt WISIL (OIS ALonled, [iFnsel, Wes. CuBs ai
togetherwith applicable interest, additional interest, bounce charges, cost and expensas fillthe date Property Bearing No. 16 Built On Land Area Measuring 133.33 Sq. Yds, Shown In the Lay out Plan of The Timarpur Co-Operative House Building Eﬂa'gf i'r:I _1?"1:‘;'1:_"2['22[1 !f'a?‘ﬂ !"":'EIEFE"*?IIL;":'” '3"_":'3:5;' |1‘3t'|"3 tgll:l':ﬂ-'- fu "tthﬂ1’ mnTEEIEI!;ImFat[:tI;?};thIImIﬂEjl ;m;mfﬂ. i '-::[E ﬁﬂﬁ:ﬂ-‘tﬂ
of realization of payment. The borower(s) may note that FICCL is 2 sacured crediior and the loan Society Ltd. Presently Know As Vasudha Encalve Pitampura, Delhi. WRETRGE, |ICIC191Tie QR RIEEG; COSKE M) CIRMES INGIUANG LAgR Fes-1E. Tom TToelcal i O repayme * BnRiee
facility availed by the Barrowerls) is a secured debt against the immovable property/properties outstanding liability. _ _ i _—
being the secured assatis) mortgaped by the barrower(s). In the event bomowen(s) are failed to The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and hereinabove within 11, Therefore, the “DMI HFC” hereby calls wpon you jointly andior severally under Section 13{2) of the Securitization and
discharge their liabikties = 1ul within the stpuated time, FICCL shal be entited 10 exercise all the| | 60 days from the date of this publication together with applicable interest, additional interest, bounce charges, cost and expenses il the date o Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (and further amendments thereof) by issuing this
rights under Section 13(4) of the Act to take possession of the secured asset(s) including but not realization of payment. The borrower(s) may note that FIHFC is a secured creditor and the loan facility availed by the Borrower(s) is a secured debt notice, to E‘ ’Eﬂhﬂ’!;lﬁ”'-*-"-l“':'_'3"-""3'3‘"5"35 stated above to the “DMI HFC withina E'Ejl'i"j of {60) sixty days from the date of this notice.
limited to traresfiar the same by way of sali or by invoking any other remady avallable under the Act against the immovable property / properties being the secured asset(s) mortgaged by the borrower(s). In the event borrower(s) are failed to discharge] 12, Please nate that if vou fail, jointly and/or severally, to repay to the "DMIHFC” the aforesaid sum of Rs. 1,231,167/ Rupees Twelve
and the Rules thereunder and realize payment. FILTL s also empowened 1o ATTAGH AND/UR SEAL their liabilities in full within the stipulated time, FIHFC shall be entitled to exercise all the rights under section 13(4) of the Act to take possession of the| Lakh Thirty nlr'EI Thousand '1]“'5 H"“‘dmrd Ei:l:t\l EF"'E" pr:W} 'FCIUELHU the '”13[35'-11“'3“3'_:'"" anrl:l ather Ehf‘rgfﬁ' F'E'E'Et':el_'l:'; }'f}”_fl'l"]m
the secured asset(s) before enforcing 11'IE_ it o sale or ransfer. Sul:l_sﬂquentm the Sale of the secured assets(s) including but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules lg&iﬁgﬁgﬁnllégﬁiﬁlf D:_EP:"rg?'gl]‘;"rlith?'#s"ﬁ?ﬂ], ?:—-lg ﬂﬂﬁir ré:l.:?[itgl: ?ﬂtﬂﬁl EEJEJF:]‘I:IE, LF:;]EEIEIU;ILT;EhTE Dr!:'::l'.'ISIDIL;E I::II:TEE
ﬁgr?ﬁ: E;i“1fSEJI‘-'Filﬂl:l:JE'El?lggr:ﬂa'SJﬁgg&“&%ﬁ%ﬁiﬁﬁiﬁﬁf&ﬁm Eﬁiﬁlﬁﬂgﬁg thereunder and realize payment, FIHFC is also empowered to ATTACH AND / OR SEAL the secured assets(s) before enforcing the right o sale or ransfer Secur.ftilzmic-ﬁ and He;unstructi:nnynf Finanrigl ﬁ.ssfms.ﬂan?j Enrnr;:emeﬁt of E:El[.ll'ih' Interest Act EDDEDE.-ﬁ'":h ingludes. the: right to
FICCL. This remedy is in addiion and independent of all the ofher rernedies available to FICCL under S;thsequentto thde Sale ij[he.s e.Curef?. a.ssets(s)’ FIHF: a(liso hasa ”bglht (o 'E ftiate Sepa;ﬁ'te legaldpr.o c.eedérégs. 0 recg\.’e(;the bglancidlljlez' n Cﬁse the Vzl,ue take possession and sale of the Schadulad Property, at vour cost and risk, As per the provision of the aforesaid Act. you are also
any olherlaw, The altention of the borrowsr(s) is invited 1o Section 13(8) of the Act in respactaf| | ©F (e mortgaged properties is insufficient to cover the dues payable to the FIHFC. This remedy is in addition and independent of all the other remedies infarmed that in case if the proceads from the liquidation of the secured assets are not adequate to cover the dues of "DMI HFC®, we
fime available, to redesm the secured assets and further to Section 13(13) of the Act, whereby| | vailable to FIHFC under any other law. , _ _ , . shall proceed against you for recovery of the balance dues by initiating appropriate legal action _
the bormowes (s} are restrained profibited fram disposing of or dealing with the secured assetjs)| | The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and further to Section 13(13) 13. You are also put on notice that in terms of Section 13(13) of the said Act, you shall not transfer by way of sale, lease or otharwise the
or transferring by way of sale, lease or atherwise (other than in the ordinary coursa of business) of the Act, whereby the borrower(s) are restrained / prohibited from disposing of or dealing with the secured asset(s) or transferring by way of sale, lease Srhadule Property, withowt obtaining prior written consent of the “"DM1 HFC" The non-compliance with the above provision as
any of the secured asset(s), without peior writien consant of FICCL and non-compliance with the or otherwise (other than in the ordinary course of business) any of the secured asset(s), without prior written consent of FIHFC and non-compliance with contained in Section 13(13) of SARFAES! Act is an Offence Punishable under Section 29 of the SARFAES] Act,
abowve is an affence punishable undar Section 29 of the said Act, Tha copy of the demand notice the above is an offence punishable under Section 29 of the said Act. The copy of the Demand Notice is available with the undersigned and the borrower(s) 14. This nofice is issued without prejudice to and shall not be construed as waiver of any other rights and remeadies which the "DMI HFG”
¥ p py g
is available with the undersigned and the borrower|s) may. if they so desire. can collect the may, if they so desire, can collect the same from the undersigned on any working day during normal office hours. iy have incleding further demands for the sums found and payable by you to the "M HF'E _ _
same fram the undersigned on any warking day during normal office hours. Place : Delhi / NCR, Karnal & Sonepat Sd/- 15. All Corréspondence pertaining to this matter must be addressed to the Authorised Officer, DMI Finance Private Limited. Express
Sd/ Authorised Officer Date : 26.02.2022 Authorized Officer, Fullerton India Home Finance Company Limited Building, Jrd Figor, 3-10, Bahadur Shah Zafar Marg, New Delhi-110002 For and Behall ol
Date - 26.02. 2022, Flace; Delhi Fullerton Imdia Credit Company Limited DMI Housing Finance Pvl. Ltd., Authorized Officer

fi-nanci“. ep. .in

New Delhi




